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Shri V.P.Vema,

WZ 55, Padam Basti,
Nangal Raya,

New Delhi=46

es MHpplicant
(By Adwcate Shri B «N.Bhargava)

Yersus

l. UoGoIo Thmugh the

Secretary, Govt. of India,
Ministry of Defence,
South Bleck, New Delhi
2, The Chief Administrative Officer & (AD)

Joint Secretary(AD)
Ministry of Defence, G.II Hutments,

Dalhousie Road, New Delhi
s Respondents

(By SheMsS. Ramal inga,pre #nting officer
on behalf of respondents

QRIERJORAL )

(Hon'ble Sh.N.V.Krishnan, Vice Chairman(A))
§ S Mhlﬂl
Applicant is centinued / suspension by

virtue of Ann.A-2 order dated 14,5,1992, He made «
repre sentation for rewcation of suspension order
vide letter dated 8,10,1992 which has been rejected
on 18.8.1993 by the Ann.,A.l. Hence he has now prayed
for quashing this order and re-instatement.
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2. Re spondents have filed a reply centesting /74
claim,
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3 When this matter came up teday fer
admiss ion, ld.counsel for the pplicant submitted
that he has filed an appeal on 3,1, 1994 te the
dppellate Authority fer rewecation of the suspen sisn
erd=r, Presenting Officer on behalf of respend®nts

states that this appeal has not been disposed of,

4, In the circumstances o¢f the Case, we

are of the view that this case can be dispesed of

by a direction to the first respend®nt te ensure

that competent authority may dispeosel of this
®peal within a period of twe menths frem the date

of receipt of this exder®

Se Accerdingly, OA is disposed of with the
above dir:ction. -
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(B+S. Hegde) (NoVaKrisl'nm)
Meabe r(J) Vice Chairman(A)
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